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(ix) Law and order situation in Delhi. 

SHRI ATAL BIHARI VAJPAYEB 
(New Delhi): The gruesome murder of 
former Ambassador Khilnani and his wife in 
a posh locality like Maharani Bagh on July 
27, has sent a shock wave among the people 
of Delhi. Failure to apprehend the culprits 
responsible for the brutal crime, and even to 
find a firm clue till now, is causing grave 
concern and anxiety to the citizens of Delhi 
for the security of their life and property, Of 
late, there have been several other cases of 
crimes like murder, robbery, rape etc. in 
which the law and order authorities have 
failed miserably to bring the culprits to 
book, After the recent changes in the Police 
set up in Delhi, people were assured of an 
improvement in the law and order situation. 
But recent spurt in major crimes has shaken 
people's faith in the ability of the Adminis-
tration to ensure the security of their life, 
property and honour. 

I demand that the Horne Minister be 
directed to make a statement in the Hob e 
on the deteriorating law and order situation 
in Delhi. 

I also demand . that the Home Minister 
and Lt. Governor of Delhi hould regularly 
convcne meetings of the Members of Parlia-
ment from Delhi to review the position in 
respect of Jaw and order. 
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